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14 1. SH I CH .  D ~ 

U H Will the Minist r  o 
!NANCE be plea to ·tat . 

f t that I L rg 

in 

if s , what i'i the lot 1 number uf 
cl im. nding in Delhi for more than n 

Y ar and l that on r ar and al. o upto 
oow; 

( c) what ar the main ~a ons for d  1 y 
in ttling the claim ; 

(d) what is the tim1.,; by which su h 
1 im are settled and tbe tep propooed to 
nsure expeditiou ettl ment of claims; 

( e) whether in order to settle the claim 
immediately a  d also t tfoipose of pendin ... 
a  , Gov mment have decided to a -
point more Claims J nsp•!CWrs; 

(f) if not, the rea ns therefor; and 

(g) if o, by 'What time the same will 
he recruited? 

THE DEPUTY ?\II fSTER IN THE 
M  . JST.R OF Fl1 i\ CE (SHRI 
JA ARDHANA POOJAI Y): (ca) 2and 
(b). The total number of motor a ~ 

clai. s pending settk .1 .::nt .All over India on 
31 December, 1981 wu 1,49,893. Fi ures 
of the pendeocy of  :uch claims in the Delhi 
o  c  r and in otb r tatc offices are uot 
readily availabl . 

(c) be main rea ns for delay in the 
ttlement of third party claims are con .. 
receipt of no ice of accid nt in tim , ime 
ta en in quantification of compensatfon and 

time tr.k n in dis rJ. al of rases referr d to 

motor accident claims rdbunals and courts. 
Th delay i th disoo ~a  of own damage 
cff\lID'l l du , ;(ltPT al'a, tn non-receipt Of 
docum n c:; and dhn te r g~ g the quan-

tum of claim payab . 

(d) Th di al of :Hm damage claim 
quic er d i compl tcJ as as 
ury .. umcnt 1 ~ pport t e 

laim have been received. The t me 
in the disppsal may be a hort a  one 
The di pos of third-par claim 

rily takes omewhat f ger time. Where 
the cl · m  a  n  r f rred to 
a cident cl im tribPaals r courts 
ispos 1 · no nder the control ' c 
in urance companie . 

( e) to (g . The general in uran in-

u. try i makin fiorts to bring do n t  e 
~  ency of claim·. 

ln its judgement, t.he \: ·j timg number f 
Cl im ln ctor and prof •ssi0n l . urvef-
o r. and ~ as. .  r i  . dequale for ren-
'1 ri,ng a i tance in the ettlement of ctalm . 

There i no propo I ro ppoint 
Claims Inspector . 

Reo 

1422. SHRI M. V. CHANDRASHB-
KARA MURTHY: Will the Minister of 

FINANCE be pleased L'l tate: 

(  ) whether he ha: g~  the banks to 
reorient their policies for the overall inte-
r of poor sections nf the society; 

(b) if so, whether the nationalised banks 
, ve decided to revise their policies for t.he 
tterment of poor sections of the society 

and overall national interest; 

( c) if so, the main ieatures of the re-
oriented policy; 

( d) to what extent it will be helpful to 
the natioo; and 

( e) what are the changes likely to be 
made in the previous ,oticy? 

THE D PUTY MTNTST R 1N THE 
MTN TRY OF FINANCE (SHRI 
ANARDHANA POOJ t\RV): (a) to (e). 

Since the a a ~a  of bank5 in 1969t 

a numb r of ste have been taken to 
ori nt th Policies of the banks to l'b ... -
ralise the terms and simplify the ~ 

for gr nt of loans to economically w aker 
c i<'n and sm 11 ~ e  om im .. 
port.ant steps taken i thi direction are a. 

ollows: 

( i) Simplified loan ? pplicat lon-cum-
rview form. 
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(  ) implified p HoaHon Q in 
r jo al Jangua s for , griculturaJ toao . . 

~ ) Relaxations in margin, urity 
and guarantee requirement . 

(iv) Delegatio of adequate ·power 
to branch Manage . 

~ G. ~ e  attnch s importance 
to proper. impl m ntation of th" meas r.., ·, 
implification of procedures being a onti-
nuous proc s , proposal in thi reg rd 
are give due con id ri.il fon a · and hen 
received. Recent y, the h.lmks have 
advi_sed to raise t.he m re of priority sec-
tor in their credit ~  to 40 ,Per cent. 
Within the priority ctor l new ~  of 
weaker ections bas at · been introduced 
in the 'sub-· ctor of agriculture and· smart 
scale industries. Thus, small and marginal 
farmer with land holdings of 5 acres and 
less and ~ dies labourers a also persops 
engaged in allied activities wh , e borrowal 
liauts in such activities rlo not exceed Rs. 
10 000 h ve been recognised as. ~a e  sec-

tiriris ·within agriculture. Similarfy, units 
with credit limits upto and inclusive of 
R  . 25,000 are to be treated a weaker sec .. 
tion in the Sl1Ja11 scale indu tri s. In ~  

to ee that these weak r sections in the 
priority sectors are givc.n appropriate at .. 
tention by banks in the matter of all0cation 
of . er dit, the banks are required to ensure 
that direct advances to such sections in 
agriculture should rea:h a level of at least 
50 .Per cent of the total direct lending tt) 
Agriculture, inc1uding allied activitie , by 

1983. Similar y, ~ a e  to weaker sec-
tions within the small ~ a e ·odustries sec .. 
tor ould constitute 12.S per cent of the 
tot 1 dva1 ces to m 11 scale industrle by· 
1985. 

Ban also advance !oans to weaker c· 
tions for house constrnclion, education and 
for con umption purposes. Housin loans 
for amo t11 s not exc edbg Rs. 5t000/.· ~  

economically wea er section and 1ow in-
com o · are a ~  at concessional 
int res, advance'S to indi ent studen s for 
hi .r ed c .i • in p· rticular t tho e be-
longin Cl , are grante at comp · .. 

~  iower .rate of e e~  Banks also 
adva ce cons m i er , it .to weaker . .c-
tiop,., tpe ~ e  .'· r Q1 ica1 . , xne ~ , 
ed tion 1 fu r 1 I 

births and . oth r e g ~ . . re nie· ot 

e ~e g  in the gg regate, Rs. 500 per 
borrower. 

ch me e lu \11 ly ~ ant for weaker 
8'7ction is the D.R.I. Scheme. Advamces 
und r the Scheme are available to indivi-

. dual sati fying certain land holding end 
income criteria. 

Mor recently, the banks have been ad-
vi ed that all requirements for productive 
purpo. es of indu tri s  a welJ as the im-
plementation of tqe 20 Point Programme 
and lhe ntegrateJ ·. ural Development Pro-
g a~e should met fully following tfte 
measures taken by the Reserve Bank of 
India to relax the credit restraint in. the 
ban ing sy tem. Banks have also been 
~  ed ~ e ure that bank branche , par-
ticularly in rural areas, meet the credit 
requirements of the beneficiari of the 
variou anti-poverty programmes initiated 
by the Ck>vernment. 

The implementation of these policies ~  

the banks is continuo!l ly monitored and 

corrective steps are t· .k  n to see that these 
policies serve the overaU interests of the 
poprer section of the sodety and meet the 
genuine productive requirements of the 
variou ctor which directly or indirectly 
help h poorer sectioos. 

Cut Compensatory support to 
neeriDg Exporters 

1423. SHRI M. V. cHANDRASHE· 
~ A MURTHY: Will the Minister: of 
COMMERCE be pleas d lo state: 

(a) whether engineering exporters will 
have to ~ e a cu,t on ro1:>h compensatory 
~  unless t y provide complete cost · 
data to Gov rnment ju tifying an increa. 
in the rate of cash assistance; · 

(b) if so, wheth_er the engineering ex-
porters have not o far done the same; 

( c) if so, the reactio of Governm nt 
thereto; 

{ d) what are the oth  r steps Government 
proposed t take in this regard; and -

(e) w at w amount provi 
byQ, em as ·c.o pe tory up-




